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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, DELHI
ORIGINAL APPLICATION NO. 1287/2024

In the matter of:

NEWS ITEM TITLED “HOW THIS 'RIVER’ OF FILTH CLAIMED
TEEN’S LIFE” APPEARING IN THE TIMES OF INDIA DATED
09.11.2024.

REPLY ON BEHALF OF THE RESPONDENT NO. 2 CENTRAL
POLLUTION CONTROL BOARD (CPCB)

1. That, Hon’ble NGT vide order dated 12.11.2024 has sought the reply of
Central Pollution Control Board (hereinafter referred as CPCB) in the

instant matter. Thereby, the reply is made in succeeding paragraphs. The

Copy of the Order dated 12. 11.2024 is annexed herewith as Annexure No.-
I

2. That, CPCB is a statutory Board constituted under Section 3 of The Water

(Prevention and control of Pollution) Act, 1974. It performs the functions
under The Water (Prevention and control of Pollution) Act 1974

(hereinafter Water Act), The Air (Prevention and control of Pollution) Act,

1981 (hereinafter Air Act) and The Environment (Protection) Act, 1986.

3. That, it is humbly submitted that the State Pollution Control

Boards/Pollution Control Committees (hereinafter referred as

SPCBs/PCCs) have been constituted in States/Union Territories under

Water Act, 1974 and Air Act, 1981 are empowered to perform the

functions and implement the provisions of these Acts in respect of their
territorial Jurisdiction
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4. That, the present matter is related to death of a thirteen-year-old boy by

drowning in the open drain filled with garbage and filth in Rajender Nagar

Extension, Delhi. The article highlights that the boy slipped into the drain

from the bridge connecting the two parts of the area. The article also

mentions the resident’s demand of the safety barriers and regular

maintenance of the drain for the safety of residents especially children.

5. That, CPCB vide letters dated 10.12.2024 and 27.12.2024 communicated

with the Delhi Pollution Control Committee (hereinafter referred as

DPCC) and the Irrigation and Flood Control Department (hereinafter

referred as IFCD) of Delhi, for status report/ action-taken reports regarding

the maintenance, monitoring, and safety measures undertaken for the

subject drain. These letters are attached as Annexure No. 11 & III
respectively.

6. That, the answering Respondent is yet to receive the requested status

report/action taken report from the aforementioned authorities.

7. The answering respondent craves leave of this Hon’ble Tribunal for filing

additional reply, if required, in future.

8. That, in light of the above submission, it is respectfully submitted that this

Answering respondent i.e. CPCB, shall abide by any order(s) or
direction(s) passed by this Hon’ble tribunal in the instant OA and render

Justrce.
nB
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Central Pollution Control Board
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, DELHI
ORIGINAL APPLICATION NO. 1287/2024

In the matter of:
NEWS ITEM TITLED “HOW THIS 'RIVER' OF FILTH CLAIMED
TEEN’S LIFE” APPEARING IN THE TIMES OF INDIA DATED
09.11.2024.

AFFIDAVIT

Scientist 'E’ in Central Pollution Control Board,

Nagar, Delhi, the Respondent No. 2 in the above

Mb-''-'“'M&?;’@tW81emnly affirm, declare on oath and state as under: -
3 rf,oH,dq

1. That I, the deponent herein is authorized representative to represent the

Respondent CPCB in the present case, and as such, I am well conversant

with the facts and circumstances of the present case on the basis of the

information derived from the official records, and hence, I am competent

and authorized to verify, sign and swear this affidavit on behalf of the

Respondent CPCB

1,tuna BUy \ an nmr

2. That the accompanying reply may be read part and parcel of the present

affidavit.

3. That the accompanying reply has been drafted and filed under my

instructions and authority the contents thereof are true and correct on the

basis of the record maintained during ordinary course of business ofCPCB
and available records and documents and the contents of the same are read

over and explained to me and are not repeated herein for the sake of
brevity.

i+vTr,I ,Ita / Vl8hal GandhI
WHI /WWE+F#HVOn8V+nn+HfUR:inq::::;I

lbaBMIRl+tQhuW._GM dtdQ
- +IM,+a+nt fta-nm©

, IHl8WdEadA4wl NT'’ n ' • "'q

N.C.T. of Delhi
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VERIFICATION _

Iq & e r i fi e d a t ][\r e IOIVr 1:11 e 1 h i O n th i S d ay of DB JAN ; gPthat the contents of the

above reply are correct and true on the basis of the records of the case as

mentioned in the day-to-day affairs of the CPCB. Nothing has been concealed
therefrom or mis- stated.

DEFONtNT
Rvlla,,la/vte,do„,a$Ub+ June+qfrevnenl+oendbd
On&al nOta&fI OoPWeI Board
(dm,nVmqdk&+nb,–ebUIT
(Hb&whIRlntRnd&c&lnaln.a#.dId,)

q8jvr qm, ViI aqq VIV, R6adloo©
MIMI BtHwanl Faq+ Adr 'r N + , n ' ' +nnl2

$ 8 JbS 'I$'''

Idl>neO 181felV \ fbu+ „-
?mW\t'B6E#

1::1E :::amr==r& m'm”'“- N'#FMfi#b#Mj' ' I HqlWDlbjleBaIH
-'' rMIr .n# Hb–'
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Item No. 29  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 1287/2024 

News Item titled "how this ‘river’ of filth claimed teen’s life" appearing in 
the Times of India dated 09.11.2024  

Date of hearing: 12.11.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  

ORDER 

1. This original application is registered suo-motu on the basis of the 

news item titled "how this ‘river’ of filth claimed teen’s life" appearing the 

Times of India dated 09.11.2024  

2. The matter relates to the death of a 13 year old boy by drowning in 

an open drain filled with garbage and filth in Rajendra Nagar Extension 

area of Delhi. As per the article, despite efforts by passersby to rescue 

him, the thick layer of sludge made it impossible to reach him. The article 

reports that the foul-smelling drain with murky green water hadn’t been 

cleaned for months 

3. The news item further highlights that all along the drain, the land 

is covered by layers of silt and muck that had dries up over time and 

garbage had been thrown over the silt at many places. The article alleges 

that despite repeated complaints to the local authorities, no action has 

been taken to cover the drain. Furthermore, it is alleged that this is not 

the first such incident and both humans and animals have perished in 

the drain but there is still no action from the authorities to prevent such 

tragedies.  
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4. The above matter indicates violation of the Solid Waste 

Management Rules, 2016 and the Environment Protection Act, 1986. 

5. The news item raises substantial issue relating to compliance of the 

environmental norms and implementation of the provisions of scheduled 

enactment. 

6. Power of the Tribunal to take up the matter suo-motu has been 

recognized by the Hon’ble Supreme Court in the matter of “Municipal 

Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021 

SCC Online SC 897.  

7. Hence, we implead the following as respondents in the matter: 

i. Delhi Pollution Control Committee (DPCC), Through its 

Member Secretary

4th Floor, ISBT Building, Kashmere Gate, Delhi - 110006 

ii. Central Pollution Control Board (CPCB), Through its Member 

Secretary

Parivesh Bhawan, East Arjun Nagar, Shahdara, Delhi - 

110032 

iii. Irrigation and Flood Control Department, Delhi, Through its

Additional Chief Secretary 

4th Floor, Vikas Bhawan, Civil Lines, Delhi – 110054 

iv. Municipal Corporation of Delhi (MCD), Through its 

Commissioner 

3rd Floor, Civic Centre, Minto Road, New Delhi – 110002

v. District Magistrate (West Delhi) 

Office of the District Magistrate, District Court Complex, 

Janakpuri, Delhi - 110058 

6
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8. Issue notice to the above respondents for filing their response/reply 

by way of affidavit at least one week before the next date of hearing. If 

any respondent directly files the reply without routing it through his 

advocate then the said respondent will remain virtually present to assist 

the Tribunal.  

9. List on 13.01.2025 

Prakash Shrivastava, CP 

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 

November 12, 2024 
O.A. No. 1287/2024 
HB.. 
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Annexure-II
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Annexure-III
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